
In the central Administrative Tribunal,Jodhpur Bench, 

Jodhpur 

·-. 
Date of order s28.9.2000 

0 .A .NO • 3 84/99 

Rajendra· Singh S/o Late J9imal Singh Shekhawat, aged 

about 4-0.,.year s, R/o t-tahendr a Dairy Gali, Air Port Road, 

In front of Air Force Officers Mess, Jodhpur, his mother 

was last employed on the post of Group •o 4 io the office 

of Kendriya Vidyalaya No. 1, Air Force, Jodhpur 342 011 • 

.. • • • ~ Applicant. 

vs. 

1. Union of India through the Secretary, :tUnistry of 

Education, Government of India, New Delhi. 

2. The Commissioner, .Kendriya Vidyalaya Sangthan, 18, 

Institutional Area, New Delhi. 

3. The Principal, l<aldriya Vidyal~ No.1, Air Force, 

Jodhpur. 

• •••• Respondents. 

·-· 
CORAi'Vl s -

·-. 
Hr .J. K. Kaushi "k, Coun se 1 for the app lie ant • 

Mr .u .s.Bhargava, Counse 1 for the responde rt:.s .. !w3. 

None is present for the respondent No.1. 

·-· 
J.·';. " ·'o. l: ::, • co ~::R~"1)~ S R. 
BY 'l' HE COURT : 

~ 

The Applicant had ~i.led this Origir..al .t:-..pplication 
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with the prayer that ·the x·espo-n:1ents be directed to 

consider the applicant for being appointed on compassionate 

ground on a suitable post as per rules .. 

2. Notice of the O.P,.. was given to the respondents 

\'Jho filed their rep\ly in which it is stated that on the 

death of Smt. Suraj, the tnother of the applicant, a. sum 

of Rs. 2,26,065/-, were paid to the heirs of Stnt .suraj 

on account of OCRG, GPF, DL:ts and G lS ~ It is also stated 

by the respondents that the application of the applicant 

is prem;s.ture as be had corre to the Tribunal before his 

epplico.tion far consideration for compassionate appoint­

nent was decided by the competent authority.The respondents 

had also tal--an other grounds of defence. 

3. Considering the rep<ly of the respondents, it was 

directed on 28.6.2000 that the respondents should take 

a decision in respect of l\nnex ..R/2 {i.e~ application for 

corrpassionate appointment) ~~· ,.Jithin a period of two 

rroot hs and communicate the sarre to the app lie ant w .:i.t h a 

copy to the Tribunal. 

•· On 20.9.2000, e.n application was rroved by tr.e 

respondents attaching therewith, the order of competent 

authority dated 1.9.2000 by 'w'w"hich the representation of 

the applicant for compassionate appoi ntrrent was disposed oj 

?• As per the prayer of the applicant in the· o.A •• 

the case of the applic<:nt has been considered for com­

passionate appointr.ent. This is different t. hat he has 

not been fout'rl eligible to be appointed on corr.passionttte 

grourrl6 as per the decision of the competent authority 

dated 1 .. 9 .. 2CCO. '!'he prayer oft he applicant for consider<: 



: . 
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tion relating to appointment on compassionate ground, 

stan:::is satisfied and, therefore,. the case has become 

infruct uous .. 

6,. Since durir..g the pendency of the applic«:. ion, the 

representation of the applicant has been disposed of by 

the competent authority, I have also examined the order 

dated 1.9.2000 submitted alongwith the application. The 

applicant is aged n:ore than 40 years as on today. The 

mother of the applicant died in 11eb•9a. l\t that time,the 

applicant was around 38 years old .. :A YOUDJ man of 38 

years or above, cannot be said to be deperoent on his 

ootoor or father. 'l'he retiral benefits to the tune of 

Rs. 2,26,065/- were paid to the heirs of Smt.Suraj, who 

died l:ia1ing only t'VlO sons i.e .. the applicant and his 

brother. Therefore, the applicmt must have got half of 

the retiral benefits in terms of the money. In vie1 of 

this fact a it cannot be said that the applicant was 

in a penury cor.rlition at the time of death of his mother. 

Appointment on compassionate ground, is not an alternative 

to regular appointment. In view of t~se facts, if the 

authorities have found the applicant not eligible to be 
·.,.·· ·-··· . - .... ·:·~}.j~ .. : 
eippointed,.on'-comp·~sionlte ground, no fault can be found 

), - • ~" • • • '~:~: ; v.' ·;: :,""::<~ 

~P: the .. orlier~ by··w~¢h the application of the applicant 
~:,.;. ;, ' . -·.-~ ~··· 
for compassionate appoi ntu~nt has been disposed of. 

7. In my view, the Original Application of the 

applicant has becoue infructuous ani deserves to be 

dismissed. The Original Application is, tl:Erefore,disposed 

of as having become infructuous. The parties are left 

to bear their own cats .. 

jrm 

~~81'1/)-t,ol)· 
( A .K.MISRA ) 

Judicial tv1.enber 

••• 




